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B_&GIDTM AMD S CUND ZRABAD L\' 1
. . . DT, \*June 97 |

' |
IR |

. Smt.,G.HAGARATNAH, C

W/o (th.) Bhri.(}. ANJ&NE!ULU i

H,No, 101640 | ‘ | S

Marred Pally lwost) | = S
\, ©  Neer Canare Bank . . ' |

S . » 500 026

\_. : & ' ' § | - . !

. The anginger-In-Chief,. (K1Rd-- .-
Armﬁnﬂcadquartal‘. ‘ -
Keshnmir Housg - S
Naw DULHT 120 011 Do

. ﬂ»IZb | B " P A
e 2L LAL AL HK
CIVL U R RNt

8ir, T . | S - |
a4 ~ My husband MiS No.11640' Shri.G, Anj sneyilp {Late) who ‘vas

ong of those erstwhile "B" Grade Clerks under USP-1944 whose

pay under RPC 47 has mot Yet been refixed in the graede of -

UpPer Division Clerk from Ule01.1947 end the arrears of Pay

and Allowances have not been Pald as per Govermment Orders,

conveyed vide your HQ letter:undsr reforence, In this conngction,
your kind attention 1s also invited to the following ordars, sudbe
Sequently 1ssued in this casg g : o

1+" Buprome Court Omdaxr-Gated O4e1l.'87 in C1vil ppesl

~ . | S . . . N
| . o Uovernugnt of India, Ministry of Defonce~ Order No,
. 90237/4000/ 4/¢ (3)443 - WBfgiv-l).dt 08.6,84,
--axtending the benefits to MiS clerks as per ordegr .
- datad 0341,84 of CAT Calcutta pench in OA No.501/93, .

3» Order dt 29,9,95 of CAT Bombay Bench in OA 1037/93
and also order No.0A N0.1037/82 dt 15.4,96 in :
’ a ”}Bfﬁf of Shri.EP Mahejan of C4 SC Pung versus Union
: 04 Lixdlde ' : :

——

My husbend dled while in service on 09,01.1975 sd Upper
Division Clerk from the 0ffice of Gi (South) Sec'bad:gs & :

- Tesult of the refixation of pay as contenplated in the above .
orders my hugband 1s ¢ligible for arrears of Pay & Allowancee ', ' : .-
I therefore, request that ngcessary directives may Please be _ _
13sued o the concerngd euthori ties to expedite peyment of . N
all. arrears of my late husberd to me including of refixation S
of his pay and gllowance andtmy feanily pension may algo be -« . - '
refixed basing on refixing of my (late) husband's Pay end .
-Allowanges gnd arrears of my fanily pension thergof. oL

/;__,.__--—-__\_‘. Thnking .youy ” " Yours f aithtully, .
(qux ' L B xSy,
AN . . 2 '
RO . Q@M (O RAGRMNND oo’
RV aay A W/o Late G, BT AVEOULD
‘\‘f) :»’:{8 iRe s@ D) Chiet Englneer, HQ Southern Commend, Pung

:!1 S;.\“\..-_p-.";"_% ]
Cundgrabad.

-

nformation & necessary action, please with o
his letter No.131701/143/£1B(3) at 25.7,01 &
*171301/17/R(Pay Coord) of 17412,90 in sinilar cas

” TN SO0y (Ma8) Mudfort Sec!Ped 3 oy -
A O/é‘}f: () Mudfort Sgc! beg . 3 \,/,}\\b\ol -'
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o : Id THE CENTRAL ADMINISIRAT.VI TRIBUNAL HYDERABAD BENCH AT HYLERABAD
‘ MeA.NO. 6[9/98 in O.a. 138% /97.

I

Dat2z of Order:7-8+98,

Betweens . g T
. . el Ny
) ‘ . lpéﬁﬁ Q@a
:+ 1+ The Union of India rep. by .,é? - "
4., the Secretary, Min.of Defence, Hae "
DHQ PO, Hew Delhi-1l, - ' L
. _ L e h
2. The Engineer-in-Chief, Army H.Qrs, *faf¥- Eo
Kashmir buse, DHZ PO, New. Delhi-~l17. ch}fl@pﬁr:ﬁﬁ‘
3. The Chief Bngincer, Southern Command, TNl
g Pune, Maharashtra-l.
e ' «« Zpplicants/Respondents,
(5ﬂ~QOC*§NY39xM}uJ\. ‘
: : «e. Respondent/xpplicant,
For the applicantsitirN V. Paglava AAdGl .CGSC,
For the Respondent: Mr.X S.R.znjaneyulu. Advocate.
CORMM: )

THE HON'BLE IR, He RAJENDRA PLRASAD ¢ MEMBER(ADMN)

The Tribunal made the following Order:-

Heard Sri Subrahmanyame 1 wT= - - -

o T ey *‘Tﬁnf‘}}fﬂ'\
3 s

-
ﬁ

In view of the circumstances and reasons explained in the ¥

" Mide, time is ¢granted upto lst Qctober,- 98 for the implementation
of the orders in the O.A. . o -
Thus, the A is disposed of, - . : e
A '{;____ﬁfj -
L;; Ty Deputy Registrar.,
wd o
To ‘ }
1. The Secretary, Ministry of Defence, Union of India,
DHG PO, New Delhi.
2. The Engineer-in-~Chi=f, ;rmv Head Quarters, )

Kashmir House, DiiQ PO, ilew Delhi-11.

"3. The Chief Engineer,. Southern Commanc,
Pune, Maharashtra-~l,

4. Cne copy to Mr,K.8.R,Anjaneyulu, Ndvorate, CAaT.Hyd.,
S. One copy to Mr, “}.Upenngnj (J(, Addl .CG8C, CAT. Hyd,
T : a oo

6. One spare copy.

pvm,
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TYPED BY CHECKED BY

COMPARED BY APPROVED BY

IN THE CENTRAL ADMINIbTRATIV sTRIBUNAL
HYDERABAD BENCH AT HYLERABAD

THE HON'ELE MR.JYSTICE
-
VICE~CHAT RMAN

o

THE HON'BLE MR.H.RAJENDRA PRASADsM(A) -

 DaTED: T} -8 -1998.

ORDER/J UDSMENT /

o reieiion 6193

0.a.No,. |3g%—h1

T.A‘NO. ’ (W.po

o L .
Admifited and Interim .directions,
issugd. .

Alloyed.

Disposed of with directions

Lo " - i

Dismfssed. {

Dismf ssed as withdrawn.
Disnjissed for-Defau}t.
‘ : , |

Ordgqred/Fe jected.

No order as to cosﬁs.

I ®aw waatas aigess
4 Centjel Administiative ribuned

¥39 | DESPATCH
, |

W7 AJG 9t

gﬂmwwanmﬁk
| WvotReesaD BRG]
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.?l IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH : HYDERABAD.

' " MA. NG.561 of 1999
in

0A, No.1388/97

Between s | ' Dated:2947499

1« The Secratary, . ' j . . |
Ministry of Defnece, - j !

OHG PO New Delhi.

‘2. The Engineer-in-Chief's Branch,
Army Headguarters,
New Delhi,

3. The Chief Engineer,, ‘

Southern Commend, | o i

Pune. ' se Jﬁpplicants
] And .
Smts G:Nagaratnam - . Respondent

Counsel for the Applicants N;.U}Rajesuara Rao

*e

Counssl for the Respondents . mr.KSR;AnjanayuIU»

CORAM :

THE HON'BLE MR.R,RANGARAJAN : MEMBER (A)
THE H ON'BLE MR.BS.JAT PARANESUAR: MEMBER" (3)
* * ®
THE TRIBUNAL MADE THE FOLLOWING ORDER:
' Heard Mr.V.Rajésvara Rao and Mr.K.S.ReAnjanayulu,
Extendion of time for three months-is granted.

\ - |
MA is disposed of. :

- #/ ~ Wy 1R

|
SectionVDfficer : }

Srr % ‘ | L
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f}” THE CENTRAL ADMINISTRAT IVE TRIBUNAL s HYDERABAD BENCH HYDERABAD .

MA. no,zgaof_znaq_
N
DA. No.1388 of 1997 = .
Datad:16 «3500

Betueen:

Y% The Secretary, .
Ministry of Defence,
DHQ PO New Delhi. = .

2+ The Enginser=-in-Chisf,
Army Head Quarters,
Kashmir House, DHQ PO

.+ New Delhi,
3. The Chief Enginser, |
Southern Command, Fung. «s Applicants
Smts GeNagarathnam _ . .. . . . ._se. _Respondent
Counsel for the Applicants : Mr.YeRajeswvara Rao J
: Mr;K.S.R.Anjaneyulu
!

Counssl for the Respondents

: MEMBER (A)

CORAM
THE HON'BLE MR.R.RANGARAJAN

THE HON'BLE MR.B.S,JAl1 PARAMESWAR : MEMBER (J)
* % *

THE TRIBUNAL MADE THE FOLLOWING DRDERS. _
Heard Sri U-Ragaauar Rau Por tha appl:cants and Sri K.S.R.

MA disposad-of accordingly.

i
!
i
i
!
t

Anjanayulu -far- the Respondent. -
Time is axtended upto 30.4.2000.

NO cosats,
BCAN lae

Ssction Officer

Srr
}

- .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.HYDERABAD SENCH.

HYDZNABARD, ‘
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1+ HOHND ‘ VICE~
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i e 3

. i y £ "
3 HBSIP. M. (2UDL) : pd
= THE HOR'ELE MR.B.5.J41 PARAFMESHWAR
4, DLR. (ADMN) MEMZER {(JUDL)

P
5. SPaF /// . -

6. ADYOCATE

7. STANDING COUNSEL l DATE OF ORDER (AK{Z(EQC)
. =0 T

A

MA /RAASE NO 1u43(éqj

TN | %
G.AL MO, (JBE%g%(%% E}T

ADMITTED AND - INTERIM DIRZICTIOHS
I1S5UED :

1

NISMISSED A
O30ER/RE350

ND ORDEZR AS
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' ‘ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
*hk

Dt. of Decision : 21-11-97.

.13sg/97.:  Dt, of Decislon i 2izil-Z/.

-—

C.A

!
E
|
i
!
Smt.G. Nagara%naw ' : B .. Applicant,

|
1, The Union of India Rep.by the

Secretary, Min, of Defence,
DHQ PO, New Delhi-11,

2. The Engineer—in—chief Army
Head Quarters, Kashmir House, i
DHQ PO, New Delhi~-11. .

3. The Chief Engineer, Southern ]
Cemmand,|Pune, Maharashtra-1. .. Respondents. :

B ~ | |
Ceunsel for'the applicant s Mr.K.S.R.Anjaneyulu

Ceuﬁsel ferithe respondents ¢+ Mr.N.V.Raghava Reddy.Addl.OGSC.ef

Vs

CORAM:

THE HON'BLE|SHRI R. RANGARAJAN : MEMSER (ADMN.)
l', ' . .

THE HON'ELEESHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)

| N okkh
i ORDER |

l ‘
CRAL ORDER FER HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.) |
| |
} Heard Mr.K.S.R.,Anjaneyulu, learned counsel for|'
the applicant and Mr.W. Satyanarayana for Mr.N,V.Raghava Reddy, |

l
learned ccunsel for the respondents. i

2. T The applicant is wife eof late G.Amjaneyulu and;

the applicint is legal.representative of the deceased empleyee,
3. i

The husband of the applicant in this Oﬁzjolned

as Lewer DlViSion Clerk (LDC fcr short) in Military Encgineering 13

Service (Més for short) en 13-6-44'and died on 9+1-75, At that

:relevant time theré were only twe grades zvailable viz,.,, LDC ana

upC. 1In 1044 cn account of res tructuring of the Jepartment, ‘%eré

grades v1z{, A, B and C were formed. This classification of AJ B
i . .

and C was $one in pursuance to the instructicns of the unifiedi

scales introduced by the then Govt. of India memerandum st.19-B+44.

] r

; S,
Thereafter Varadhacharyulu Fay Commissien Report was duly published

ané notified by the respondents. Pursuant tc this repert new pay

A | ]’\/ * | | ?i
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scales.were 1Ptroduced some time in the year 1947, Ag 3 result
ef which all the three grades were abolished and in that place

2 grades viz.L LDC and UBC were intreduced. The recemmendatiens
of Varadhacha&YUlu Pay é@mmissicn were accepted by the respondenté
w,e.f., 1-1-47. It is an undisputed fact that A and.B Grade clerks
were qquated-te upc whereas C grade clerks g ere equated tc LDC ané
their pay scﬁles were f5,80-220/- for UDC and &,55-130/~ for LICs
respectivelyé At the relevant time, the husband of the applicanti

was serving %s Grade-B and that the cententien is that deceased

empleyee shodld be treated as UDC as en 19-1-47. Theugh deceased
empleyee was%entitled te the equafed to the pest of UDC, the

respondents Qrongly and illegally equated him and specified the
husband ef t%e applicant as LDC thereby dewn-grading his pesitien

This, the applicant submits is contrary te the recommendations of

the cemmissién.
4, This OA is filed for the fellewing reliefs:-

({) te direct the respondents te classify her husband:

I
|

as UDC with %ffect frem 1-1-47,
: |
(11) to re-fix the pay of the deceased in the ccale of

UDC and gfaﬁ% increments as and when due;

(%ii) te calculate the difference in arrears ef pay
arising due %o the refixation ef pay and pay 60% of the ameunt te
the applican{ in terms eof tﬁe order of the Supreme Ceurt dt.4-1§7§7

(Annexure-B)iand alse as ordered in the CAT Bombay in OA.1037/92]

dated-28-9-9% and 15-4-95 and also in OA.501/93 ef Calcutta Bench
judgemenf dti 3-1-94 and te pay ether censequeﬁtial benefits arisling
out of the a;@ve.

5. S?milar OA was filed in this Tribunal i.e., OA,710/97

(M.LakshmanaERae Vs, UOI & Ors). That was dispesed of en 9-6-97

follewing the judgement of the Bombay Bench and alsc the ether

Benches. The payment eof arrears was granted on the basis of the
| '

Apex Ceurt judgement dt. 4-11-87. As this OA is similar.te that,| |
. |-
we de not see any reasen te differ froem the judgement, |

:FLl’/ | j {>>/”’// .3




|
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6. Hewever the learned counsel fer the resp@ndents:aubmi t

in the reply|that the case is a belated one and those who have f1led.

much earlier |get 60% of the arrears and hence the applicant hereip . :

should net be given the full arrears of 60% due te her decéased

|

husband and s eligible for only a very reduced amount., This peint

was alse coensidered in OA.710/97. There alse the.respondedts l

submitted that the payment of arrears sheuld be decided suitably |

) i
as it was a belated application. The Bench decided the payment ef]

arrears on the basis of the Supreme Ceurt directien in that OA,
Further the inttial judgement preneunced by the Bembay High Ceurt]|

is a declaratar& ene, It is fer the respondents to cemply ﬁhat

directien even to all these who had not appreached the Ceurt. Hence

we do net think that the applicant is entitled enly for a reduced

Gy

¥

edv

ameunt ef arrears due to belated applicatien., The deceased empleyee,

the husband of the applicant herein in entitled for arrears equal
same as what was granted to the applicant in CA,710/97,

7. In|view of the abeve the OA is dispesed of directing

in 0A.1037/92 decided on 28-9-95 in so far the arrears te be paid

e
the applicant |till the Jdeceased employee;Lhusband of the applicant.
herein survived and those arrears sheuld be in accerdance with thej

judgement of the Supreme Ceurt dt. 4-11-87 in Civil Appeal Ke.4201/85

The family pensien of the applicant herein,if she is eligible cheu

be paid in accoerdance with law.

- the respondents tc fellew the judgement ef the Bombay Bench of cal]

8. The, OA is erdered accoerdingly. Ne cests.
(B.S.~JAT PARAMESHWAR) - (R. RANGARAJAN)
MqerER(JUDL.) : MEMBER (ADMN, ) -
}\‘ \\' ] ’ . . .

‘Dated : The 21st_Nov. 1997,

Toictated|in the Open, Ceurt)
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IN THE CETRAL ADMINISTRATIVE TRIGUNAL
HYDERA 315
A
a2
|
THE HOUSLE SHRT RLRANGERAJAN @ M(A)

a8 WD !
. i‘J‘ R | .

THE HON'BLZ SHRI B.5.14 T PARAMESHUAR

| n(3)

i

Dated; QJ/II/?Q“ _ i

ORDER/IUDAME NT

———

MA/RA/CA NG,

~in f \
&ATNG;13&8/75L | J

Admitted and Interin Directions

Issded.

}
41llowad '
Disposed of with Directidns

Dismissad

Dismiksed as Withdrawn
Oismissed for Default
Ordered/Re jected

No order < ta costs,

" YLKR 'IT Court -
& vy Afkwen f &

Centrn] AdwinisHve Tribunel
soer JDESPAYLR

- 20EC 1998
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scales were intreduced some time in the year 1947, #s a rejult

: ‘ }
of which all the three grades were abclished a?d in that plaqﬁ

'2 grades viz,, LDC and UBC were intreduced, The recemmendatie .
| <

: I

eof Varadhacharyulu Pay Cemmissicn were accepteq by the respendents

w,e, f,, 1-1-47, 7Tt is an undisputed fact that A and B Grade clerks

I were &Juated to UDC whereas C grade clerks were*equated te LDC and
. " :L

their pay scales were Rs.80-220/- for UDC and Rs.55-130/- fer LICs

respectively., At the relevant time, the husbané ¢f the applicant
t
was serving as Grade-B and that the cententien is that deceased

empleyee cheuld be treated as UDC as en 19-1-47} Theugh deceased
= {
' empleyee was entitled te the equated to the pesﬁ of UDC, the

respcndents wrengly and illegally equated him and specified the

‘ ;
- husband ef the applicant as LDC thereby dawn-graFing his pesitien,

: This, the applicant submits is contrary te the récommendations cf

t
;i
4, . This OA is filed fcr the fellewing reliefs:-

. the cemmissien.

(1) te direct the respendents te claséify her husband
| '
‘as UDC with effect frem 1-1-47, :

(11) te re-fix the pay of the deceased in the ccale of
!

|

(1i1i1) te calculate the difference in a%rears ef pay

'UDC and grant increments as and when due;

arisipg due to the refixatien ef pay and pay 60% %f the ameunt te
ﬁhe applicant in terms ef the order ¢f the Supremé Ceurt 4t,.4-131-87
(Annexure-3) and alse as erdered in the CAT Bembay in OA.1037/92
dated 28-9-95 and 15-4-95 and alse in OA,501/93 oé Calcutta Bench

judgement dt, 3-1-94 and te pay ether consequentiél benefits arising
i
eut ef the abeve, i

5. - Similar OA was filed in this Tribunal iie., OA,710/97
|

(M.Lakshmana Rae Vs, UOI & Ors). That was dispese? ef en 9-6-97

fellewinag the jﬁdvement ¢f the Bembay Bench and alfe the ether

Benches, The pé§ment of arrears was granted en thé basis of the
|

Apex Ceurt judgement dt, 4-11-87, As this OA is similar te that,
: - It

we de not see any reasen to differ frem the judgement.




IN THE CENTRAL ADMINIS STRATIVE TRIBUNAL : HYCDERAEAD BENCY

AT HYDERAEZD

% %W

C.2.1388/97. Lt, of Decjcion : 21-11-97,

Smt,G.Nagaratnam .+« Arplicant.
Vs

1. The Unicen of India Rep. by the
Secretary, Min., of Defernce,
DHQ PO, New Delhi-11.

2. The Lngineer-in-Chief, Army
Heacd Quasrters, Kcsbmir Houe
DHC PO, New Delhi-11,

3. The Chief Enciresr, Southern i
Cemrand, Pure, Maharachtra-1. .«+ Respondents,

Ceunsel fer the applicant ¢ Mr.K.S5.R.Anjanevyulu
Ceunsel “cr the responderntcs ¢ Mr.N.V.Raghava Reddy, 2d431.CGSC.,

ClaM,

TEE HCK'BLE SHRI k. RANTARAJAD : MENMBED (ADMN

THE HCN'ELE SHRI E.S.JAI FARAMESHW AR & ‘.;.NBE (SUDL.)

CROER.

CRAL CRTER (FER HCN'BLL S4YR1 R. RANGARACAN : MLMBER {(ADMN,)

Heerd Mr.K.E.K,Anjérevsly, learped counsel fer

tve arrlicart ars Mr.ﬁ.Satyanarayana fer MNr.N,V,Raghava Redady,

lesrned ccunsel feor the resgencents.

2. The applicant is wife ef late G.Anjzneyulu and

the applicant jis legal representstive of the deceased enpleyee, “
hod —

3. The husbard of the cppl;cﬂnt ir this O%ijclneﬁ

as Lewer Livision Clerk (LDC fer shert) in Military Ergireerirg
Service (MbS for shert) en 13-€-44 and djied on 9-1-75. At that

relevant time there were enly twe grades avallatle viz,, LDC ar.d
UDC. Ir 1944 en account of restructuring ef the department, this

grades viz,, A, B api C were formed. This classsificatien of A,

and C was don- in pursuance tc the instructiens of the unified
sceleg introduced by the then Govt, eof India memorandum st, 19-8 44
Thereafter Vcradhackaryu*u Fay Commissien report was duly publi he‘

anc netified by the respondents.,  Pursuant tc this repert rew ayé




..3-.
6. Hewever the learned counsel fer the respendents nubmitteﬁ
in the reply thet the case is a belated ene and those whe have filéd
mich earlier get éO% ef the arrears and hence\@he applicant herein:

sheuld net be given the full arrears cf 60% du

e te her decezsed .
husband and is eligible fer enly a very reduceﬁ ameunt, This peint
was alse censidered in OA,710/97. There alse the respendents
submitted that the payment of arrears sheuld be decided suitably

as it was a belated application. The Bench decided the payment ef
arr=ars en the ba§is cf the Supreme Ceurt directien in that CA,
Further the inttial judgement preneunced by tqe Bembay High Ceurt
is a declaratery cne., It is fer the respcndeJts te cemply that

directien even tc all these whoe had net appreached the Ceurt, Hence

we de net think that the applicant is entitled enly for a reduced

amcunt ei arrears due to belated applicatien, ' The decessed employee,

the husband of the appllcant herein in entltled fer arrears equal te

same acs what was granted te the applicant in QA.710/97.

7. In view ef the abeve the CA is diséosed of directing
the respendents tc fellew the judgement of thé Bembay Bench ef caTl
in Op.1037/92 decided en 28-9-95 in se far the arrears te be paid tr
the aprlicanrt till the deceacsed employee:ﬁﬁusband ef the applicant

herein survived and these arrears sheuld be in accerdance with the

judgement of the Supreme Caurt 4dt, 4-11-87 in Civil Appeal ¥Ne.4201/RS

| |
The family pencsiern ef the applicant herein}ifishe is eligible sheuld

be paid in accerdance with law,

. 8. The OA is erdered accerdingly. Ne cests.

wmfory ofx y
CEHTIFIED TO BE TRUE cor

|
| B .
PAroTST A r@r@ ELIR Tgrr(rur“n; | .

; Cour;[
g NHEAT HEFT
Central administrative Tribunal - o
gruang oIS )

HYDERABAD BENCH __ : !

Officer/Dy, Registrar .
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ZEN‘ "I‘HE CENTRAL ADMI \le‘Rumw 7o TRIBUNAL HYDERAZBAD B CH AT FMYLERABAD

i —-

MoA.NO, 64§ 9/98 in 0.4, 1388 /97.

Date of Oié%r:?-BvQB.

Betwzen .

1, The Union of India rep. by
« o the segretary, Hin.of Defence,
Qg PO, New Delhi-11,

2. The Engineer-in-Chicf, Army H.Qrs..
‘" Kashmir Touse, DHG PC, New EEThl 11

3. The Chief Enginéer, uoukhern Commend,
Pune, 1aharashtra—1 g
Aypllcants/Re pondentg. |

.e Kespondent/Xprlicant,

ror the ApplicantssMr.e V. Qaa{lmvc &Jfﬁf Addk . CGSC.

For the Respondents Mr.K.u.R.“nJancyulu, Advocate,

(e - Mo.a\od Ej‘_’\“-‘”‘. .

AUy T 7T
CORNT:

THE HON'BLE MR. H.R&IENDRA PRASAD 3 MEMBER{ADMN)
The Tribupnal made the following Orderi-

Heard Sri Subrahmenyamy Ferithesapmldoant }

, ‘ . . S : : e 3|
In view of the circumstances end réasond explained in the K ‘
Meiie, time 1is granteo upto lst Qc oher, 98 for the implementation i
of the orders in the 0.4, '

Thus, the Ma is disposzsed of,

=y
IR ?ﬂl?'_‘ '{‘( ‘T‘J’; 1'{]"{] COPYy . Sd' s ‘ !
h”@v Teputy Registrar.

wrn ot ref)
| TOTRLE o
1. The SecTétiry, Minibtiyilofs efence, Union of India,
: DHQ PO, Ncw Lelh1.5

- JENCT
2, The anlneernlnnChleL, Lrmy Head Quarters,

Kashmi r House, LDiQ PO, New Delhi-11,
3, The Chief Engineger, Southern Command,
Pune, Maharashtra-l.

4., Cne copy to MI.K.S.R.Aﬁjaneyulu, nivocate, CAT.Hyd.

5. One ﬂ‘COpﬁf to Mr N \f hﬁkﬂk\f&aﬂs ‘ . Aa\d [l.c'ﬂ"_‘Cn thA-.Il_[d.

//fffaggﬁspare CODY »

L

pvm. : : . |
. !
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IN THE CENTRAL ADMINISTRATIVE TRIPUNAL: HYDERABAD BENCH

AT HYDERABAD

M.A. NO:

SN\ OF 2000

IN

0.A. NO:

BETWELN:

1.

The Secretary,
Ministry of Defence,
DHQ PO New Delhi

The Engineer-in-Chief
Army Head Quarters,
Kashmir House, DHQ PO
New Delhi

The Chief Engineer
Southern Command, Pune

sSMT G. Nagaratnam

PETITION FILED UNDER

1388 OF 1997

eeeese APPLICANTS/
Respondents

. . « » « RESPONDENT/
Applicant

8(3) OF caT(P) RULES

1987

For the reasons stated in the accompanying

affidavit the applicants/Respondents herein prays

that the Hon'ble Tribunal may be pleased tqg extend

the time limit for a period of six(6) months]|to

comply with the directions passed in OA NG: 1388

of 1997 and pass such other order or orders as the

Hon'ble Tribunal may deem fit and just.

HYDERARAD,

Dt: LQ, -%-2000

L5

COUNSEL FOR THE APPLICANTS/

Respondents

o
149
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N THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD o

MA.NO:YL\Yy OF 1829 2449 |
IN

' 0.A. N 1388 OF 1997

BETWEEN : !

The Secretary, Ministry of Defence . ' APPLICANTS/

New Delhi and 2 others ; RESSPONDENTS
AND | i‘

Smt G Nagaratnam | ' | ' RESPONDENT/

APPLICANT

AFFIDAVIT

|
i
1
1

1. 1 IC-31632 M Col Ajit Srivastav S/O Late SD Srivastav aged 44 years, R/O

Secunderabad do hereby solemnly affirm and sincerely state as follows :
o

2. I am working as Commander Works Engineers in thé office of CWE
Secunderabad and as such 1 am acquainted with the facts of the case. I am filing this

affidavit on behalf of Applicants/Respondents and I am authorised to file the same.

3. It is respectfully submitted that the Hon'ble Tribunal diqposed off the OA No

723/97 with directions . i

4. It is further respcctfullv submitted that pursuant to the cilreutlon of the Hon’ble

Tribunal the department is taking expeditious steps to comply the directions in full to pay
all consequential benefits like arrears of pay and allowances due and issue final LPC for

revision of pension. An amount of Rs.17,170/- + Rs.661/- has alrcady been paid upto the
post of AOII and AO I and revision of pension by higher HQ is awaited. However,
the department could not implement the directions in full and it is only partly complied
with. The delay is being caused duc to the work involved in complying of the directions
of this Hon’ble Tribunal. The delay is neither intentional nor dehberate and it is only due

to nature of the issue involved. 1 1’W WBI ) i ]j,_?

5. In view of the above circumgtances the Hon'ble Tribunal may be please to extend
time limit for a period of 6 monthsfo comply the directions and pass such other order or
orders as the Hon'ble Tribunal may deem fit and just. o

Solemnly sworn and signed |
His name on this || day of
Feb 2000 before me. '

jit {Srivastav

BEFORE ME

7 Datta \ .
g Offr | |
D Secunderabad i

Lo b

Cummander Works Engineers

|

Tl el o e e
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: ADDIL,EENCH
AT HYDERAZAD
M. 5. 50619 oF 1908

IN

0.2, NO, &% of 1997
)3 &%

Betvween:

h L R .. 'Y
Union~of -Bnddia.rep:—by-its
Secretary, Miniztry-of-Defence,
Govt.of India and 2 others

s '

LRI
ves..Petitioners/
Responcents

and
.;\ | R |
B SIS «....Respondent/
&mgrqlsyJ&ﬂTJ&ﬂtHJ”“ Applicant

PETITION FILED UNDER RULE:8(3) OF CAT PROC:=DURE RULES

J

-, e o .
e PP .
- - ™ P s T

For the reasons, stated ¥n the  accompanying affidavit,
the petitioners/respondents herein pray that this Hon'ble
Central édministrative Tribunal, Hyderabad Bench, Hyderabad,
in the circumgtances explained above, may be pleased to extend

- ..lf
the time as a special case upto @iswewtufor implewentation of

138
the judgement in O,A.No. 8 of 1997 and pass such other orcder

or orders as this Hon'ble Tribunal may deem fit and proper in

the interest of justice.

Hyderabad,
NV ReGtava Paddy,
Dt.R2 COUNSEL FOR THE PETITIONERS/
RESPONDENTS
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eI T GENIRAL ADMINISIRA TV TRIFONAL : HYDERABAD BENCH :

" HYDEBABALD:

0.A. NO: 13er OF 1997
BETWEEN : | | _
Union of Indls Represented by .. Applicent/Respondent |
gecretery, Min of Defence . ;
Govt of Indla and 2 Others i 5

AND | 7

gt G NAGARATNAM wife of .. Respondenty/spplicant
Lote ghri G ANAVEWLU

A .F..'E‘ LDAYLZL

1, 1, 1IC - 31632 - M Col ,MIT SRIVASTAV, gon of Late
ghri 8.D. SRIWMSTAY, aged 43 yearé,“in Government Serviée, do |
hereby solemxﬁly éffirm end state as folloys : . ~ | ‘
2, I am working as Commander Works ani.neérs, Becunderabad
end as sach I am fully acquainted with ell the fects of the cases
I am filing thisMiscelleneous Application a behzlf of all the
i’espondents, being esuthorised to do so. ‘.
3. It ig submitted thst the Hon' ble Tr:.‘mnal while digposing
off the above Q) No. 138¢ of 1997 haa glven the direction that en |
appesl if received by the Appellate Authority ;j..e., Union of India
represented by Secretary, Min of Dfence, Government of Indiz from
Snt G NAGARAIVAM wWife of Late shri G ANTANEWLU ( for Re-classificatian
of 'B Grede Clerk from 1-4-1947 ) end ﬁespond:en% herein, then the
seid Appellate Authority should digpose Off the cese within a |
period of 3 months from the date of receipt of{ the gppeal,

BEEORE. ME |

// ATYRSTER //

e T

( G DATT: )
, A0 :
! for Commander Works Elgiéxneers anmander Works mgineers

veen (2)

4
1
|
4
|
|
1
|
|




4, It ig sumitted that the cese in question pertains to the

pericd fram Ol Apr 1947 ( IstPay Cammisgsion) to 09 Jen 1975
{ =nd and 3rd Pey Canmissions) and consﬂ.derable quantum of work is _

involved in finali: sing the fixetion of pay and in claiming the
arTesTs at various stsges. This entails tracing and collecting the
required very old documents from HQ CESC Pune/Budit authorities

and from verious fometions sll over Indis,wherever the ap’pllcant |

TMp ”\EMJAJ
hed served Hencs, the time sllowed for digposal of the(q il

by the Appellate duthori ty within g périod of ‘three months from tne
L_Urrpi(“n*mw-ﬁm‘?\c‘-ﬂ A Jwﬂﬁiﬂmewi‘ i

date of recejpt of the/@reai is very meagre snd not comensirate
with the quentm of work involved in finslising the ghove case,

5, Though the Appellate Authority and the subordinate offices ‘

have been mx‘klng in this regerd, 1t igs not becoming feasible th
CAmplevnasideddion M’ "’f
Collect the required deteils to dispose off theé@m} within the

|
time frame laid by the Hon' ble Tritunael. Reasonable time is required
by the Appelleats Authority*’ta call for all detailg/records, as

}

-S

mentioned above from various fomations, |

6. Congidering the above requirement of time and other |
constralntq, itis nor practicahle for the Appallate Authority to E

comply with the directions given by the Hon ble Irihingl to disyose
p=y {Avnplementntdn & J"v‘&g‘lﬁ\fh{hfﬁ‘ y oS
of £ theL syree within the short period of 3 month It is sumittaed

the delay is not intentional tut for the c.Lr"um stences stated above;
Sincere efforts are being made to digpose off theéw as early

as possitle, with the available resources Qrmpreivdinte®ion b -
' | dvdagewent .

|
7. ‘It is, therefore, prayed that the Hon'ble Trilunal may be

plesse to grent an additional 6 (&ix) months time from the date of
Limplamentadfo g vt et
issie of the orders in thig, case for dlg)osal of the LW and |

|
pass such others orders as deened fit and proper in the circumstances

o
of the case, (’ \ l }
. !
Solemnly and sincerely of firmed

this g day of _Mgﬁ( 1298 -
| and he signed his case in my presencs,

// BEFOR ME // L

%7 ' anmander If.?orks En.,ineer?

AO |
for Commander wozks Engineers <
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scales were introduced some time in-the’ year 1947 ﬂs @ resu‘=ﬂ ;
ef which all the three qrades vere abolished and in that place\\\\QQ

-2 drades viz.. LDC and UDC were introduced.; The recemmendatians

of Varadhacharyulu Pay CuanSCicn were accepted by the respondenfs

w e. f.fll 1 47 It is an undisputed fact - that A and B Crade CIerks
' were\\quated to UDC whereas c grade clerkl were equated tc LDC and .
their pay scales were m 80 220/~ for upc and Rs, 55-130/- fer LDCs
: respectively.- At the relevant time the husband cf the applicant

- was servinq as Grade-B and that the ccntentinn is that deceased
employee cheuld be treated as UDC as an 19—1 }7 Th.ugh deceased
employee was, entitled te the squated to the pust of UDC the
respendents’ wrwnqu and illegally equated him and specified the
husband of the applicant as LDC thereby down-grading his position
This, the. applicant submits is‘ccntrary to the recemmendations cf
the commission.ufﬂffdjjﬁif‘n' | o |

_4.‘i«-u44- This oA is £filed foi ehe fe]lcwing reliefs:-.'

(i) to direct the respendents to classify her husband

!

as UDC With effect frem 1-1w47, . ' _
| ! _\ (ii) to re-fix the pay of the deceased in tne acale ef
UDC and qrant increments as and when due; |
' (iii) te calculate the difference in arrears of pay '
arising’ﬁue to the refixation-el pay and pay: 60% of the ameunt te
the applicant in terms of the order cf the'Supreme“Ceurt dt;4~1l_f
f(Annexure-3) ~and also as erdered-in'the CcaAT Bempay‘in OA, 1037/02.
dated 2R~9 95 and 15 4-95 and alsc i1n OA, 501/93 of Calcutta Bench
| judgement dt 3 1 94 &ngd te pay ether”CQnsequential cenefits'aris

out af the above.‘.

5. -\ . Similar..0A was £1led in this Tribunal i.e., OA, 710/97
(M Lakshmana Rae Vs -UOT & Ors). That was dispesed of en 9-6-97
fellewing the judfement ef the Bembay Bench and alse the ether
Benches, The payment of arrears Was granted en the basis of the
Apex Ceurt Judgement dt., 4<11-87. as this OAﬁis similar te that ‘

we de net see any reason to differ frem the judgement,

T
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Thereafter Varadhacharyulu Fay Commissien Report wWas duly Published

. . " ;.-nl L 4 * ‘:E;" "*h«
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IN THE CEN'I"RI\L nDMJ wa AATEVE a*n;muwma l HYLLRABAD BENEOH L
' AT HYDERABP.D
’ . L2 A :
C.2.1388/97, I Dt. of Decision i 21=11-97,

e Applicart

G . : : [

S -
Smt.C.Nagaratnam

g I

\ VS TR -". 'Th-'u Lq"‘\
. ‘ [ . Jf};é? S A
1. The Union of India Rep.by the A 7 ;,\_.
Secretary Mip, eof Defence = 4“’3 ﬁ} ' &
DHC PO, ‘New Delhi-11, \Ji‘ii ‘ '; Coa
: : o S O

2. The ingineer~in- CricF- Army ' ﬁf hﬂuuyﬁﬂm

-Head Quarters, Ksshmir HOL*F - | RN Py
" DH( FO, New Delhi 11, - : RPN

Comrnnd Fure, Ncharashtra -1, fg.'Respdndenté.

Ccunar] for the'dpplicunr ‘o Y Mr.K,S,R, Arjaneyulu

Cs:ncel cr thc rGCponden*= -3 MRk, Vv, Raoudva Redu,,hddl Cb”C
THE HON'BLE S!-'RI R RAMARMM* tOMEMSLR (ADiw,)
' ¥
T”L HC”'FLE QHHI E.5,JAl FARAMECSHN AR i MRMBER (JvpL,)
[ . . ***** . | ;‘. .
 CRDEX

CRAL CauhR (I”ﬁ HCP'Phu u“ﬂl'ﬁ.'RANGARAJAN + MLMEER (ADIﬁ.)

Heard Mr,K.5.R, Anjareyulu, 1edrne» ccarcc¢ fer
the appliCurt crd Nr V.uatyqrcrayana fc. b*.h V.naohavc HEddy

IEqrnEd crunsel for the ”PqFﬂhLents.

2. {.‘”{:"'Z?he applicant is wife el late G Anjanﬂgulu anq

“the dFplicant is lega;“pepre Séntative of the deceaced erploeyee,

-

‘ hat
3. . .The husbapd ¢of th"upplicant irn this OA.jcineq‘

as Luwor Liuision Clerk (LDC fer fhert) in Vilitdr} Lrﬁipecrirn
Service (MBS for short) on 13 6 ~44 and djed on’ 9-1 75, At that

rslevapt/t:mc therg vere cnly twe gradeg availahle viz,, LDC ar.d

UDC. Ir 1944 ¢p account of pe rtructuring of the departmﬁnt thrée

grades viz,, A, B apg C were formeg, This clac ification ¢f

p
ny

and C was done 1inp Pursuance tc¢ the in=tructicn° of the hnified

scales intrdduceg by the then Govt, eof India n@moranﬂum at, 19—8 44,

and netifiegd by the respondentc, Pursvant t¢ thia repert p»
A

L4
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' o Hawever the 1earned Counsel fer the respondcnts uubmitted

in the reply that the caSe is & belated ene and those who have filed

much earlier got 60% of the arrcars and hence | the applicant hcrein

sheuld not be given the full arrears cf 60% due to her dcccased-

husband and is eligible fer enly a very reduced amount This point

was alse censidered in OA 710/91 . There also the respondents

submitted that the payment af arrears sheuld be decided Quitably

as it wags g3 belated application. The Bench decideg the payment of

1s a declaratory one It is fer the respondcnts te Cemply that

directien even to all those whe hag net appreached the Court. Hence

we do net think that the’ applicant is entitled enly for g reducegd .

amcunt ef urrears due to belated applic ation. The deceased‘employée,

the husband af the applicant herein in entitleg

7. : In v*e\« of thc above the

S
{ | e S | N |
v .. " CERTIFIED TO BE TRUE COPY |
| ' srres WD 9 dhoregre (sarfas )
Coui{Oiﬂcer/Dy, Registrar

ety wynalioe ufuy s
Contml Administrative Tribunat .

. : : T .
"gruarg v o 5 ST

HYDERABADB’ H
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IN THE CERNTRAL ADMINI$TRATEVEAQRIBUNAL:
ADDITICNAL BENCH AT HYDERASAD

M, A, NO. OF 199@ 1
1IN |
0.2.,N0. 83 of 1997
)3 .
|
Betweens: '

Union of Indla rép. by
its Secretary, M/o Defence,
Govt,of India and 2 ¢others.

ees.s.Patitioners/
Respondents

and

ﬁfﬁiﬁgﬁarﬁae .....Resgondent/
SwJ‘KX‘AJqﬁmﬂam,m*, Applicant

i

ErTeniion oF TITE

Petition filed under rule 8(3)
of CaT Prodeduial rules

! ;
31 JUL 998

-
D

21 9£5C1<>q§ //

’ ol e

. Sderannd Yo’ i
i I‘i\\ " < . ! 2 j

~£iled ons
- |

]
s filed bys No V. RAGTAVA REDDY

COUNSEL FOR THE PETITIONERS/
RESPCHNLENTS

[
¢
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&?MMBJQA' T TVE "I"-RIBUﬁAL
HYDERABAD BENCH: HYDER.SAD. |
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M.A-bb. é‘q of 19‘98

! L IN

C‘).A‘. No, V3R % ~f 1997

Moo Yo .
' FOR. TH ICAN&\

AND

ME's \‘-\_(-Qaﬂw @MAA"\ |

Sr.AQDL.‘Sé}&DIﬂG COUNSEL FOé%.Gc
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH AT

-

HYDERABAD
o M, N0z 56| or 1999
IN

O.A. NO: 1388 OF 1997

BETWEEN:
1% Union of India, rep. by f
The Secretary, Ministry of Defence ;
DHQ PO New Delhi-11 ;
|
2. The Engineer-in-Chief's Branch |
Army Headquarters
New Delhi-11
3., The Chief Engineer
Southern Command i
Pune-l ' E ) AP:PLICANTS
AND
Smt. G. Nagaratnam
W/0 Late Shri G. Anjaneyulu eess RESPONDENT

PETITION FILED UNDER 8(3) 'OF CAT(P) RULES
|

FOR the reasons stated in the accompanying:affidavit
it is therefore prayed that tﬁe Hon'ble Tribunal may be
pleased to grant an additional six months time from the
date of issue of the orders in this case for d#sposal of
the appeal and pass such orders as deem fit ané proper in

the circumstances of the case.

WA

HYDERABAD COUNSEL FOR APPLICANTS

DT: %5-07-1999
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CHNIRAL AUMLNLSIRALIVE LRUSU. oL ¢ Y DLRAB AL BENCH : HYDERABAD

MA MY %{ VF 193%
LN '

VA Nul3gg8 VF 1997
BELWERN

1. Union of Indla, pep by _
The Szcrelary ,\Ir Ministry of Defence
ply PO New Deini - 11

9. The Englneer-in-Caief's pranch
Arry Headgyuarters
New Delhi -1l

3. 'The Chief Engineer
Southern Conmpand

pune - 1 - APPL LCANT 5/
-~ RES PONDENES
AND .;
1. @t 6. BAGARATIAM 7 e RiE»PUN DENL 8/
/0 bate Sird Gi. ANIREUIY APPLICAND 3
AFFIDAVLL
1. I, 1C-31632-M Col AJIL SRIVASEAV, Son of |ate

Sl sndVAalav, aged 43 years, in government Service, do hereby

solernly affirm anu state as follows :

2. I am working as COLlplANDBIC WOLK G LNG WEBibus, Mudfort,
srcunderabad - 3 and as such [ am fully ecgyuainted with all the
facts of the case. I am filing this affidavit on beh alf of

all the AppLiCants/llesponfients, being authorised to do so.

3. It is respectfuliy subritted that the 0A was [iled
seeking a direction to the departm:nt to clarify the applicant
as UDC wef 1-1-1947 and refix his pay in the scale of UDC and
other benefits basing on the Apex Court Ju(igefrlent dated 4-11~87.

The y{on'ble Tribunal disposed off the OA by an order dated 21-11-97

-

// ALUESLBR // // DEPONEND //

Ajit Srivastav
Col
SC Datta Commander Works Engineers
Adm Offr

CWE Secunderabad




o H R ‘ '
% . l

directing the depsarteent to follow Lhe Judgement c;L‘_ rthe

Bombyy Bench of CAL in VA No. 1037 of 1992, with :i‘a dec laration

that the Respondent/jpplicant was entit led for arrears in
accordance wilth the Judgerent of .the Apex court in OA No. 4201 of 1995

I !
A copy of the order was received by the Department on 17~-12-1997.

. ‘ l
4. It is further regpectfully submitted that on receipt [

of the copy of the order in the above case the lippHCant/Respondents
initiated steps Lo implerent the directions contained in the

above orders. It is submiﬁtad that the case in kimsti.on pertalng

to the applicatinn filed b;:'-t;he erstwhile 'B' Gde Clerks gne a. ,'
lm_m_mmagrcj.vad petitioner ( after hils rotiren‘{enl‘: from Govt
Servic‘e'-') based on .the conseyuential bensfits of Judgement delivered
by the Hon'ble Tribunal gourt, Hon'ble CAL Galcubta Beach and
Hon'ble Bonmbay Mﬂgh Court. The Hon'ble Tribunal- gourt, Hyderabad
Bench at 1y deri:wazid winile disposing off the Ma No%‘.

in VA No. 3388 fof 1997 ligj g iven directions nalcmg the app licant
entit led in law for the bensfits of revised pay fixatlon, afrears
of pxy since 1-1-1947 anu other consequential bepefits and revised

jeasionery benefils ete., arising out of the above order.

S ','I:'li]j@ Implementing the juugerent in d.{\. No. 1388 of 1997
the Hon'ble Trlbunal had gilver the directions "tﬂat an appeal
if received by the Appellatr obboriv dled, Un#:,;: 20 India
represented Ly :';‘ecretary, Min of pefence, govt of Indié, thé
Eng ineer-in-Chief, Army Hy, New Delni, the chie%‘ Enzineer, Southern i

Command, fune [ron gee @, §AGARATEAN for re-classification:

// ALUESL skt // . // m.w
. |y

it Srivasfa? e

Ce!

Commander Works Engineer
SC Datta 4
Adm Offr '
CWE Secunderabad




of 'I3Y Graie Clerk anu. other conseyuent Lal benefits i.e.,, upto
revised pensionery benefits etc., and respondents herein, then

the said Appellate Authority should dispose off th:fe case

before 31 March 1999,

6. It is submitted that the case in yuestion pertains

to the period from 1-4-47 (Ist pay commision ) to 1=-12-57 (2nd

pay commission ) Ana COQSj_t_iel‘E,f}le hantum of work 1:7, Involved

in finalising the fixat}iion 2f pay and in ¢ laining é}ne arrears

ab varicus stazoes of p.ti‘omotions Lo the it'](.li\z‘idu.[ll-; This would
entall tracing ena collecting of gbis, Conmpiling Dfrfa'eniority,
preparation of DEG pape-jl‘s and its finallsation by the Authority
concened after g olng t;hrough 0ld docurient g, publication of
Ccasuglty, fixing of payy preparatien of hMills, vettiﬁ?ng of audit
authiority at various st%eges ancxﬁfina.Lly issue of an:iendments to

LFC for revision of pen?sion. Presgsent ly the (hief F;agineer,
Southern Command,' Pune have finalised ppg for promoztion to A0 -~ IIX
and A0 -~ 1 vide thleir letter No. 15010.'1/].‘{3-1'1/2-}5/'(38nj/lSO/E].D (R=DFG)
dated 05 May 1292 as per the directions issued videj BinC's Branch
A1, New Delhil letter Noi. A/&LICS/R-DPC/;LO—Il/%/ﬁ:mg({)) dated 08 Apr 29.
Acopy of CE3C Fune ;Lhi& letter 15 encloned as Annexure - I. The
tirie to by allowed therefore should comrensurate wizth the guantum
of work involved. The appellate Auvthority and the Subordin ates
Uffices though worlking *;»:it:h all odds to finalise th% case on Gourt
pricrity bubt because ~oi‘gconst'ant constraints, it ha;:‘ not becoming
practicable for the ,\ppé]_late.Authol'ity L0 comply with the
directions given by Lhe _Hun'l.wle Triusunal Lo dlspose’ off the

ap;e ;1 finally within the short period by 30 June 1999 as app lied

for earlier. , I

// LECONLNL-F

// RLCEZLER'//

Ajit
Col’
SC Datta . ' Commander Worllfs aninccrs
Adm Offr

CWE Secundera}bad

:J
'1




Incidentally, 1t isg wdso adued gl at Gove Sanclion

for chamged exXpenditure fop making
of

]
palrent at every staroan

promdtion to the individual ig nat intentionall but for
the circumstanceg stated albove. However, evey ef‘forts have

been mode/are Lelng made Lo dispose off the appea.]. as early

as possible, with the available resources., j

IR it is, therefore, prayed that the Hon'b‘le Tnbunal
nay be pleased to gzmt an additional six ronths t;lme from
the d

ate of issue of the orders in this case for d;.s;r:Sal

N
of the dppfal and pass such orders as ueen Lit and: proper

in circums tances of the C ase .

solenmnly sworned and signed his

s

name on Lhis ,\S[Fday ofG;/

1922 before nme.

: // DEPONE

o

CAjit Srivastay iJ
- Col 1

Commander Works ;Eng?neerg

// BEFURL ME 1‘

ALTESLER /7

C Datta
Adm Offr
CWE Secunderabad

|
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Heard Mr., V.Rajeswara Rao and

o.a.0. 1288, _CF 1957?._

Mr, KS5.%.Anj ane v lu..

Extension of time for three montns.

. . b
is granted. ‘ .
MA 1s disposed of, B/ ? | N
M(3} - M(A)
sk ' ' I
3 |
o
i
i
!
.

| - SN POV ’T/
B - N T —

COURSEL FOR TrIEj .HPPI IC:—.NTMJJ ()q !

AND :

Mr. \,<$_/K ‘\?ﬁ_\f\/{\‘“ﬁ%”

Sr.Aaddl. Standing C_ounskal fog
C.G. Rlys.
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C.aNo. . ' of

dpplicants.
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w
[
[

(Rasgcndents)

S,LNo. D:scrlptlon of DocumentsiDate Pagaes.
1. Docket Orders ’ - < \
| n.& 0
2. Original Applicatian
3. - Material papers.
4. Interim Crders
5. .Crders in Mas.
6. Reply statements.
7 . Relginder

a. Final Srdersff} i{ @?( 6;} _ A‘ \ ('%j% L:STE@;>

‘Sigre ture of dealing Head
in Record 5 ctian : Signatureo of 3.L.
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CEWTRAL ADMINISTRAUIVE TEISUNALs HYDERA 3aD 3ENCH: HYDERABAD

OBQ:E;:_§§§§ﬂ
NI AT |
0.ANo. \L &K o oF 3088 NN
E %\;ﬁé'ﬂ“e_,\i;\‘ “\“_“Q \:t_»-_s‘-«\ Applicant (s}

Through M/s

(Advocate)
VE RS US
W) LI DANNCAMN
S — ———
ke spomﬂents
____________________ B
DATE  Note ef the Registry order ef tne Tribunal
31=8=2000 Heard,

The RA is rejectsd as the
MA is dismissed. Orders vide
separate sheets., -

Hégkr”d : ;HRRN




CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD 3INCH,

THEHCROURABLE MR, JUSTICE B.H.N551R: VICE-CHAIRMA

' A0
9//f;3 HOMIURASLE MR.R.RANGARAJAN MTHCER (A) —
AJ\'D

THT HOHMDURABLE MR.Z.3.3AI “H’ﬂNLSHURR $FMEMAER (J)

e

MISCELLAMEDLIS nppucqn”s N 68"\ ne 2000
REVISW APOL T"‘AITCi g 5. %162 oF 2000

CRISINAL AFPL*CﬁTI"\' N \38@ F\499 -

The sove Pﬂu1au Annlicatinn has seen Filed for revieu -of
- the judgoment of the Dench cated 2;\ ]( {??} of -the Trluuﬂa1
consisting of HUﬁLb%&—METQus%*ea—Q—H—Neﬁ&T——¥&ce~Gha+£nan_andb—
Hon'ile {Mr.R.Rsngorajan, Membar (A) ond

Hon'sle Mr.%.5.Jsi Parameshuér, Memasr {(3)in TOriginal Applicatian

s, YRR orF 1337 o

Circulated as per rule 42 of the Cantral

Administrative Tribunal Rules of Practice, 1983.

submitted.
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///’ AT: HYDERABAD.

g R.A,BEBINO: OF 2000.

IN

C.A,NO: 1388 OF 1997,

BETWEEN: -
1. Union of India rep.by its
Secretary, Ministry of Defence
DHG (PO) New Delhi - 110 001 & two others,
AND

Shri G. Nagarathnam, ‘
W/o.Late Shri G. Anjaneyulu. -

* ..IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH

| +..APPLICANTS/

Respondents,

.« « RESEONDENT/

| Applicant,
'MATERIAL INDEX w \
Eé’ Date Particulars of | Annexure  Page No,
‘ Documents —
1. 11-08-2000 Affidavit - 01 to 03
2. 21-11-1997 A copy of order of

the Tribunal passed

in C.A.No.1388 of 927. A1, k% ”PKG

Place: HYDERABAD,

Date: \%M;;ug 2000.




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

-

AT ITYDERABAD
R.A RoS. NO: OF 2000
IN
OANO: 1388 OF 1997

BETWEEN :

1. Union of India rep. By its
Scerctary, Ministry of Dcfence
DHQ (PO) New Dethi - 110 001

2. Engineer in Chief,
Army Headquarters
Kashmir House, DHQ PO New Delhi

3. The Chief Enginecr, Southern Command
Pune, Maharashtra — 411 001

—rroerrn APPLICANTS/
Respondents
. AND
Shri G Nagarathnam v RESPONDENT/

W/O Late Shri G Anjaneyulu, Applicant

PETITION FILED UNDER 17 OF CAT (P) RULES, 1987

For the reasons stated in the accompanying affidavit it is prayed that the I-Ion’bler
Tribunal may be pleased to review the order passed in OA NO: 1388 of 1997 and pass
such other order or orders as the Hon’ble Tribunal may deem fit and just.

COUNSEL FOR THE APPLICANTS/

HYDERABAD,

D M, I?:B\Af« QAD | _ RESPONDENTS




IN THE CENTRAT, ADMINISTRATIVE TRIRUNAT : HYDERABAD BENCH

kS AT HYDERABAD
RA sk NO: OF 2000
N
OANO : 1388 OF 1997
BETWEEN : | |
|
- i
i. Union of India rep. By us
Secretary, .
Ministry of Defence, New Delhi |
DHQ (PQ) and two others I
: APPLICANTS/ !
Respondents
AND ' - |
. i
Smt G Nagarathnam veverersnnrn . RESPONDENT/ l.'
W/O Late Shri G Anjaneyulu Applicant

AFFIDAVIT

I  Major R.S. Nahar S/o CP Nahar aged 36 years, R/O Secunderabad do

" hereby solemnly affirm and sincerely state as follows :

1. I am working as Garrison Engineer in the office of the Garrison Engincer (South),
Mudfort, Secunderabad. - As such I am acquainted with the facts of the case. Iam filing

this rcvicw application on behalf of all Applicants/Respondents and 1 am authoriscd to

file the same.

2. I submit that the Respondent is the wife of Late Shri G Anjaneyulu, was
expired on 09 J. an 1975 while in service. There was restructuring of clerical cadre in the
department basing on the Vardacharyulu Pay Commission report in the year 1947.

As per that restructuring, the employees who are previously/provisionally in the cadre of

A&B were to be brought on to the grade of UDCs in the scale of Rs. 80-220. Soitis
contended in the OA for the respondent that the post of deceased central Govt Servant.

should be upgraded as UDC in the scale of Rs, 80-220 instead of LDC.

ATTESTER
P Bambawale}- (REN
T vt

For Garrison Englneer (South)
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3. The OA was filed secking a direction to reclassify the post of the deceased
employee as UDC wef 1-1-1947 and fix his pay in the scale of UDC and other benefits.
The Hon’ble Tribunal was pleased to dispose off the above OA by an order dated
21-11-1997 at the time of admission stage directing the department to follow the
Judgement of Bdmbay Bench of CAT in OA NO: 1037 of 1992 decided on 28-9-1995.
Copy of the order wmed by the depariment on 12-10-1998. Hence there is 2 delay
goisasy WU . . o
of *> _ months~. — days in preferring the review application. A separate

application has been filed for the condonation of the detay.

4, Agerieved by the decision of the Hon’ble Tribunal the Review is filed among
others.

GROUNDS

a) There is an error apparent on the face of the record due to the reason that the

APEX COURT differs the earlier view in the subject case and held contrary.

b) As per Law, latest Judgement of Court will prevail/supersede over the earlier

Judgement.

) The Hon’ble Supreme Court by an order dated 24" October 1997 in Civil Appeal
NO:7453 of 1997 in the case of Uﬁion of India and others Vs R.D. Gupta and others held
that directing payment of arrears to the retired employees is not correct and it was an
error. Hence the appeal filed by the Govt. was allowed and set aside the judgement
dated 24-2-1993 passed in Review Petition No: 86 of 1992 arising out of OA NO: 960

of 1990 on the file of Principal Bench, Nigv Dethi.

ATTESTER | DEPONENT

AGE (Tech) '
For Garrison Enginesf (Bauih)

Gargjison Engineer (South)
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d) The respondent/applicant has filed the OA in the year 1997 i.e. after 30 years of
retirement. The Hon’ble Supreme Court has decided the law basing on the decisions
given in the OA NO: 960 of 1990 in the year 1997 as per the order in CA NO: 7453

of 1997 as stated supra.

The Respondent/ Applicant is not entitled for any arrears of pzxy and allowances.
He is ‘only entitled for notional fixation of pay by computing pension as per the Apex

Court Judgement. Hence the Judgement of the Hon"le Tribunal requires review.

<) The other grounds will be urged at the time of hearing of the Review.

In view of the above it is therefore prayed that the Hon’ble Tribunal may be
pleased Lo review the order dated 21-11-1997 passed in OA NO: 1383 of 1997 and pass

such other order or orders as the Ilon’blc Tribunal may deem fit and just.

Solemnly swonmed and signcd his
Name on this 10k day OWMOOO
before me. ‘

BEFOREME .

ATTESTER

A G E (Tech)
For Garrison Englnesr (Southy
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ﬂp_p intreduced some time in the year 1947, 4g 4 result
;'11 the three grades werexabolished and in that place

viz,, LDC and UBC were intreduced The recemmendations

"m’dwaéradhacharyulu Pay Cemmission were accepted by the respendents

w;e;f., 1-1-47, It is an undisputed fact that A and B Crade Clerks
were qquated to UDC whereas ¢ grade clerks were equated to LDC and
their ray scales, were [s,80-220/- for uDC and Rs.55-130/- for LDCs
respectively. At the relevant time, the husband of the applicant
Was serving as Grade-B and that the Cententien is that deceasegd
empleyee sheuld be treated as UDC as on 19- 1-47, Thouqh deceased

empleyee was entitled to the €Quated to the post of UDC, the S

respcndents wrengly and illegally equated him and specified the
husband of ‘the applicant as LDC thereby d@wn-grading his poqitien.
This, the applicsnt submits is .contrary te the recemmendatiens of
the cemmission.
4. - This 0A is fileqd forlthe fellewing reliefg:~

(1) te direct the respondents to classify her husband
38 URC with effect frem 1-1-47;

(11} te re-fix the pPay of the deceased in the «cale of
UDC and grant increments as and when due; v

(iii) te calculate the difference in arrears eof pay
arising due to the refixati@n of pay and ‘Pay 60% of the amount fe
the applicant in terms ef the order of the Supreme Ceurt dt,4-11-87

(Annexure~3) and also as erdered in the CAT Bembay in 0A,1037/92

dated 28-9-95 ang 15- 4w 95 and alse in oA, 501/93 of Calcutta Bench

judgement dt. 3-1-94 and te pay ether consequential benefits arising

out af the above,

5. | Similar OA was filad in this Tribunal i.e., OA,710/97
. (M,Lakshmana Rae VS. UOI & Ors). That was dispesed of on 9-6-97
follswinq the judcement of the Bembay Bench and alse the other

Benches, The bayment of arrears wgas granted en the basis of the
Apex CeQrt judgement dt. 4-11-87, As this oA is similar‘to that,

we do not see any reason to differ frem the judgement.
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t\II\'J"I‘HEI CENTRAL! ADMINISTRATIVE TRIBUNAL : HYLERABAD BEMCH

-

! AT HYDEIABAD

) * k%
0.2.1388/97.

Smt,G.Nagaratnam

" Vs v '

1. The Union of India Rep.by the
Secretary, Min., of Defence,
DHQ PO, New Delhi-11.

2. The Engineer-in-Chief, Army
' Head Quarters, Kashmir Houcse,
DHU PO, New Delhi-11l.

3, The Chief Engineer, Scuthern
Cemmand, Pune, Maharashtra-l.

Ceunsel for the applicant : Mr.K.S.R.Anjaneyulu
‘ Ceunsel for the respondents : Mr.N.V.Raghava Reddy,Addl,CGEC,
CORAM:

TUE HON'BLE SHRI R. RANGARAJAM : MEMBER (ADMN,)

THE HCN*ELE SHRI B.S.JAI FARAMESHWAR : MEMBER (JUDL,)
ok K

ORDER

" CRAL CRDER (FER HCON'BLE SHRI R. RANGARAJAN ¢ MEMBER (ADMN.)

Heard Mr,K.S5.R.Anjaneyulu, learned counsel for
a _! .

the applicant and Mr.W,Satyanarayana for Mr.N.V.Raghava Reddy,

=y

learned ccunsel for the respondenﬁs.
2, : The applicang‘is wife of late G.Amjancyulu and
the applicantlis legal representative of the deceased enployeel
3. - , The husbard of the applicanF in this Oéi?;:;ed
as Lewer Divisjion Clerk (LDC fer short)‘in Miiitary EngineeriAg

Service (MES for short) eon 13-6-44 and died on 9-1-75. At that

. relevant time there were only twe grades available viz,, LDC 3nd
UDC. 1In 1944 ¢n account of recstructuring of the Jepartment, Thre
grades viz., A, B and C were formed. This classification of A,
and C was donc iIn pursuance tc the instructions of the unified
sc2legs intrcduce@ by the then Govt. cf India memorandum At.}g-g—
Thercafter Varadhacharyulu Fay Commissien Reporf was duly publis

an¢ notified by the respondentz., Pursvant to this feport new

§ A2
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in the reply that the case is 3 belated ene and those whe have filed

much earlier get 60% of the arrears and hence the applicant herein

should not be given the full. arrears cf 60% due to her deceased i

husband and is eligible for only a very reduced amount., This peint ‘

was alse considered in OA,710/97., There alse the respondents

submitted that the payment of arrears sheuld be decided suitably
as it was a belated application. The Bench decided the payment ef

arrears on the basis of the Supreme Court direction in that O0A,

Further the inttial judgement preneunceqd by the Bembay High Court '

is a declaratery one, It is fer the respendents to cemply that

Qirectien even to all these whe had net appreached the Court, Hence i

we do net think that the applicant is entitlegd enly for a reduced

ameunt ef arrears due to belates applicatien. The deceased emplryee,

the huéband of the applicant herein in entitled tor arrears equal te

Same as what was granted teo the applicant in 0A,710/97,
7. In view of the abeve the 0A {s dispesed of directing

the respendents to feollow the judgement ef ‘the Bembay Bench of caT

9-95 in se far the arrears to be paid te

in 0A.1037/92 decided on 28-

the applicant till the deceased empleyee

. .
;Lhusband of the applicant

-heﬁgin survived and those arrears sheuld be in accerdance with the

judcement of the .Supreme Ceurt dt. 4-11-87 in Civi} Appeal No.4201/85,

The family pensien of the applicant herein if she is eligible cheuld

[

be paid in accerdance with law,

iy
‘ 8. The 0A is erderegd accerdinQQY-uuHQ"¢9§tS-"_ LBE§3[ 4o
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:; HYDERABAD BEMNCH
AT HYDERABAD

MA, 684 /2000 }n RASR., 31682000 &
 RASR. 3168 2000
in OA. 1333/9? dt.3 1-8-2000

Between

1. Union of India

rep, by its Secretary
Min. of Defence, DHQ PO
New Delhi 110001

2. Engineer in Chief
Army HD, Kashmir House

DHQ PO, New Delhi

3, C hief Engineer

SGoBhern Comman, PYne APplicants/
Maharashtra 411001 ' Respondents
and

Sumt G. Nagarathnam Respondent/ Applicant

vl

Counsel for the applicants

L)

V. Rajeswara Rao, ¢@gscC

K.Q;R . Anjaneyulu
Advocate

Counsel for the reSpondent-'

Coram

' Hon. Mr. R. Rangarajan, Member (Admn.)

Hon. Mr. B.S. Jal Parameshwar, Member (Judl.)

N\




MA. 684 /2000 in RAS_.3168/200

& RASR, 3168/2000 in
OA. 1388/98 dt.31-8-2000

Order

Oral order (per Hon, Mr. R, Rangarajan, Member (Admn)

Heard M r. V. Rajeswara Rao for the applicants and
Mr. K.S.R, Anjaneyulu for the mespondent,

2. This MA is8 filed for condoning delay. Siwmilar MA

286/2000 in RASR.864/2000 in OA.392/98 was considered
and &%z rejected, For the Same reasons stated in that
judgement dated 19-4-2000, this MA is glso dismissed,

3. As the MA is dismissed, the RASR stands rejected,

, Me ) Member (Admn,)
?ﬁ's'ésk’);ad "

dated : 31 Aug, 2000
. Dictated in Open Court 42

sk
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

 ATHYDERABAD.
' MANO FQ%\\ OF 2000

R A\NO 3\53 ~ OF 2000
: IN
OANO: 1383  OF 1997

BETWEEN :

1L Union of India rep. By its
Secretary, Ministry of Defence
DHQ (PO) New Delhi — 110 001

2. Engineer inChi'ef,
Army Headquarters
Kashmir House, DHQ PO New Delhi

3. ‘T'he Chief Engineer, Southern Command
‘Pune, Maharashtra - 411 001
................ APPLICANTS/
Respondents
AND | | '
Shri G Nagarathanam reresesnn .RESPONDENT/
W/O Late Shi G Anjaneyula,’ -~ ' " Applicant

APPLICATION FILED UNDER RULE 8 (3) OF CAT (P) RULES - 1987

For the reasons stated in the accompanymg affidavit it is prayed that the Hon'ble

0w
Tribunal may be pleased to condone the delay of #M

in filmg review in OA NO: 1388 of 1997 and pass such other order or orders as the

»

COUNSEL FOR THE APPLICANTS

Hon’ble Tribunal may deem fit and just.

HYDERAB(gDY}/ n/wu)




— it . —

"i

if CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
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MANO : &%  OF 2000
IN

R.A. SRNO: 24k3 OF 2000
IN

OANO: 1388 OF 1997

BETWEEN :

Union of India rep. By its
Secretary, Ministry of Defence
DHQ (PO) New Delhi — 110 001

...APPLICANTS/
Respondents
AND
SmtG Nagarathanam
W/O Late Shri G Anjancyulu
wue... RESPONDENT/
Applicant

AFFIDAVIT
I, Major R.S. Nahar S/o CP Nahar aged 36 years, R/O Secunderabad do

hereby solermﬂy affirm and sincerely state as follows :

1. T am working as Garrison Engineer in the office of the Gamrison Engineen(South),
Mudfort, Secunderabad. I have read this case, As such I am acquainted with the facts
of the case. am filing this affidavit on behaif of Applicants/Respondents and I am

authorised 1o file the same.

2. I respectfully submit that the Hon’ble Tribunal was pleased to dispose of the OA
NO: 1388 of 1997 by an order dated 21-11-1997 by directing the department to tollow
the judgement of the Bombay Bench, CAT passed in OA NO : 1037 of 1992 and with
other directions.” Aggrieved by the decision, the department has filed review for the

reasons stated therein.

ATTESTOR ' DEPONENT
a——kﬁ
AGE (Tech) Garrgson Engineer (South)

For Garrison Engineer (Soutm




2=

3. I respectfully submit that the copy of the order.in OA NO: 1388 of 1997 was
received by the department on 12-10-1998. After receipt of the judgement, the
department has taken action in compliance with the directions given by the CAT.
However for the reconstruction of the file which spread over for so many years from
1940 onwards and the work involved in the issuc, the dcpartrncntlhas filed
Miscellaneous application seeking extension of time to comply with the directions of the
Tribunal. In the meanwhile, the judgement of the Hon’ble supreme court rendered in
CA NO: 7453 of i997 is received. The judgement of the Hnn’blé Supreme court order
dated 24 Oct 1997 in CA NO: 7453 of 1997 was receiveﬁ by the department on
03-1-2000 and it was referred to various sections to circulate for the necessary action.

Hence the delay of 7 vyears [0 months : ~—The delay is neither

intentional nor deliberate. Itis only due to adminstrative reasons. If the delay is not
condoncd the Public causc would suffer. The department has a strong casc in its favour
and if the delay is not condoned and review the Judgement, the judgement already =

rendered in the present OA would be contrary to the latest judgement of the Apex court.

4. In view of the above submission, the Hon’ble Tribunal may be pleased to condon
the delay of Two years months —E\—days and pass such other order or orders as

the Hon’ble Tribuna! may deem fit and just.

Solemnly swonrned and signed his
Name on this {3 day of 2000
before me. :

Garrison Engineer (South)

ATTESTOR

A GE (Tech)
For Garrison Engineer (South
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Standing counsel ﬁ

Addl standing counsel for Central N
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Sr.Standing counsél for Central
Govt. ‘

~Standing Counsel for Réilways.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
MANO : &&‘L\ OF 2000
A':@O 2\ S& OF 2000

OANO: 1388 OF 1997

BETWEEN :
1. Union of India rep. By its

Secretary, Ministry of Defence
DHQ (PO) New Dethi — 110 001

2. Engineer in Chief,

Army Headquarters
Kashmir House, DHQ PO New Delhi
3. ‘The Chief Engineer, Southern Command
Pune, Maharashtra — 411 001 |
................ APPLICANTS/—
Respondents™
AND
Shri G Nagarathanam : " ooreisseeeens. RESPONDENT/

W/O Late Shri G Anjeaneyulu, Applicant

APPLICATION FILED UNDER RULE 8 (3) OF CAT (P) RULES - 1987

For the reasons stated in the accompanying affidavit it is prayed mat/the Hon'ble
pRVIE IV S TS

8

" Tribunal may be pleased to condone the delay of

in filing review in QA NO: 1388 of 1997 and pass such other order or orders as the

P

COUNSEL FOR THE APPLICANTS

Hon'ble Tribunal may deem fit and just.

HYDE AD,
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